CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

R.A. Ne. 51/94
D.A. No. 1414/92

Neuw Delhi this 18th Day ef February 1994

The Hen'ble Mr. J.P. Sharma, Member (J)
The Hen'bls Mr. B.X. Singh, Member (A)

Shri D.M. Sharma,

Sen of Shri Hari Mehan Sharma,
202-A, Shahzadi Mandi,
A.l‘a*232001 Y

Shri A.N. Kapeer,

Sen of Late Shri K.G. Kapeer,

C-9, Neu Agra,

Agra-28205. «e Applicant

-

(By Advesats : .- :Non®). " -
Versus

1. Ynien of India,
threugh the Seeretary,
Ministry of Cemmunisatiens,
Sanshar Bhauan,
New Delhi-110 001.

2, Telszeem Beard,
threugh its Chairman,
Teleeem Beard, Sanshar Bhauan,
New Delhi-110 0 01.

3., Dirsster General

Departasnt ef Telssemmunisatien,

Sanshar Bhawan,

New Dslhi. eee Roespendents
(By Advesd s : gt . R IKhuvana )

QR DER (ORAL)

Hen'ble Mr, J.P. Sharma, Msmber (3)

The resview applisants have seught revieu

/;ﬁ/fﬁl eoreer dated 19.4.1994, At the time when the

judgsment was sslivered nens appsared fer the applisants,
hewsver, Shri P.P. Khurana, Ceunsel fer the respsndents
appeared. Teday when the revieu was taken nens appeared

fer ths review applisants. The revieu applicatien,

therafers, was listed mefere ths Bensh teday. Instead

..0.2.

I




o giving pass ever twice nenes appeared feor the révieu
applicants; In Para A&B, the review applicants have

ssught re-hsaring but that ef sppertunity have net been
availed of by the raviiu applisants, When the matter has
bsen fixed fer hearing teday. In view of the facts and
sirsumstansss snly the eppertunity te hear was sought

and sinee nens appsared fer the review appliecants, the
review applicatisn dees net lie. There is ne ether prayer
made in the rgvilu applieatisn. The ether greunds taken
have bsen fully ssnsidered in the judeement under m visu.

The revieu applisatien thersfers, is dismissed.

(B.K. Singh) (3.P. Sharma)
Member (A) Member (J)

*Mittalw




